345 Matters

(xv) Levy of Entiy Tax by Tamil Nadu
Government on entry of goods into
local areas of the State.

SHRI ERA ANBARASU (Chengalp-
attu) : The recent legislation in Tamil Nadu
t{o provide for the levy of tax on the entry
of goods into local area for consumption, use
or sale there in is an attempt to disrupt the
economic unity of India by creating a tarrif
barrier between Tamil Nadu and other

States.

There are three palpable constitutional in-
firmities in the Act.

The levy of eatry tax at such a high rate
is and particularly ¢n poc d whic have bc.cn
declared by Parliament to be goods of special
importance in inter-state trade of commerce
in Section 14 of the Central Sales tax Act
would be clearly violative of Article 301.

The second Constitutional infirmity v:fhich
apparent from a reading of Section 3(i) of
the Act is that the said Section confer an
unguided and uncanalised powers on the
Government to select different loca'l ar’cas
for the levy of this tax. The only gu'ldc line
specified under 3(2) namely p'opulatlon has
no relevent nexus with the object of the tax.
The power is arbitrary and irrational and
violative of the Constitutional guarantee
embodied in Article 14 of the Constitution.

The third infirmity is that the Act is lack-
ing legislative competence as the tax sought
to be levied in pith and substance amounts
to the levy of sales-tax on the goods, which
is ultra-vires the competence of State Legisl-

ature.

Further, before enacting such a law there
should be previous sanction from .the Presi-

dent of India as contemplated in Article 304
(B) of the Constitution.

The levy of tax of 5% on the sche-
duled goods is unconstitutional and eon-
travenes the provisions of Section 15 of the

Central Sales Tax-Act.

In the guise of entry-tax, the Government
of Tamil Nadu is making an attempt for the
collection of Sales Tax. If the Government .
of Tamil Nadu is allowed to collect the entry’
tax, it will not only be a harassment to the -
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trading community, but it will also cause
dire hardship to the consumers, specially the
weaker sections of Tamil Nadu by impelling
them to pay higher prices on certain essential
commodities.

Hence | appeal to the Hon. Minister of
Finance to intervene and sefeguard the
interest of the traders as well asthe con-
sumers of Tamil Nadu.

(xvi) Need to solve problems of Railway
workers,
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